. - CENTRAL ADMINISTRATIVE TRIBUNAL

‘ | CALCUTTA BENCH

0.,A.1337 ef 1997

Present: Hon'ble Mr.Jusfice S.N.Mallick, Vice-Chairman.
Hen!®leMriM, S:Mikherjee,Adninistrative Member,
ABANI KR,BHATTACHARJEE
V&

UNION OF INDIA & CRS,

Fer the petitiener:Mr.A.Lghiri,counsel/
Mr . M.K.Geswami,ceunsel.

Fer the resgendents:Mr.M.S.Banerjee,counsel.
Heard on: 1,12,97.

Order=d en: 1.12.97.

O R D E R

S.N .Malli:c}(,v .Co

Both sides appear and we have heard them,
Mr . Banerjee,ld.ceunsel apnearing for the respendents,

-
® undertakes te file pewer in course o¢f this week.

Main grievance ef the petitioner is that the
respendent ne.5, whe is jumier te him in the same cadre,
has ®een drawing higher say and allewances w.e.f,1.10.91,

: wnich has prejudiced the interest of the petitiemrer whe
is seing to suyeraénuate w.e.f, 3lst December,1997. It is
submitted by Mr,Lshiri that a numser of representatioens
has Beenr made by his client to the superier autherities
including the resgendent ne.2 fer givine him the same
scaie of pay w.e.f. akbeve date, i.e. 1.10.91. The first
ef such representaticns was made en 13th May,1995 and the

- last ene is dated 14.8.97 te be found at epage 29 ,Annexure-F .
te the present applicatieh. Mr. Lahiri has alse drawhy eur

attentien te the departmental sarrespendence dated 2,9.97
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(Amnexure-H te the present petition) wheredy the Zenal

Senier Supreimntengent of Pest Offices, Assansel Divisien,
ferwarded the representation eof the petitiener dt.14.8.97 te ¥

the respendent no.2 with certain recemmendatien for faveur
) 2V, W ;
of censideratien. W y no action has keen taken eon

the reeresentatien of the petitiener by reswendent n:s.l-4,

specially the respondent ne,2.
After hearing the ld.ceunsels appearine for beth
the garties, we &ake up the applicatien as te-day's list

for final dispesal by passing the fellewineg erder.

The resperdents , specially the respondent ne, 2

'is directed te dispese ef the representatien ef the peti-

tioner dated 14.8.97, taking inte account all the previeus
applications and the departmental correspendents dated
2.9.97 uvrder the relevant rules and accordineg te law after
givine hearing te the petitioner and to the respendent ne.5.
The respendents are alse directed te pass a speakineg erder
in this reeard withir 3lst December;l997 with due intimatien

te the petitiener and the respendent ne.>S.

The applicatien is dispesed ef. Ne order is made

as to cests.

AL NNSTUSV NETAT

(M.S.Mukherjes) ~ (S.N.Mallick)
Member(A) ' Vice-Chaiman,



